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DDLum No. -~  
D ... ARTM&NTS AND OTBICR DPaI1)ITURI: 
UNDER no: MnmITRY or lRRIGATWN 
AND PoWJ:R 

''That a sum not exceeding Rs. 
1.69,52,000 be granted to the PresI-
dent to complete the sum necessary 
to defray the chargea which will 
come In course of payment during 
the year ending the 31st day of 
March, 1961, In respect of 'MIscel-
laneous Departmen 11 and Other 
Expenditure under the MlniItry of 
Irrl&ation and Power'.-

DllMAXD No. 124-CAPrrAL OUTLAY _ 
MULTI-PlIlII'OIII: RrvI:R ScImMD 

''That a sum not eXceeding Ra. 
2,47,69,000 be granted to the Pre&I-
dent to complete the sum necessary 
to defray the charges which will 
come in course of payment during 
the year end'ng the 31st day of 
March, 1961, in respect of 'Clpltal 
Outiay on Multi·purpose River 
Schemes'." 

DEMAND No. 125-Orm:R CAPrrAL Om-
LAY or THE MINISTRY or lJuuQATIOlI 
AND PoWJ:R 

''That a sum not exceeding Rs. 
2,97,07,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which 
wilI come in course of payment 
during the year ending the 3IBt 
day of March, 1961. in respect of 
'Other Capital Outlay of the Min-
istry ot Irrigation and Power'," 

17.01 hra. 
MINISTRY or WORKS, HOUSING AlID 

SUPPLY 

Mr. Depuy-Speaker: The HOUle 
will now take up di$cu: .. sion and vo .in, 
on Demands Nos. 94 to 9R and 135 to 
137 relaling to the Ministry of Work .. 
Housmg and Supply for which live 
hours have been al1o: ted. 

87 cut motions have been tabled to 
these Demands. Hon. Memberi d"'sir-
OUoS of movIng cut motions may hand 
183 (Ai) L.S.-7. 

over at the Table within 15 minu_ 
the numbers of the selected cut mo-
tions. Hon. Members are alrea¢J 
aware of the tlme-limlt for .peech .... 

DEMAND No. 94-MnnaTRY Or WORD, 
HOUSING AJfD SUPPI.Y 

Mr. Depaty,S-.ker: Motion moved: 

''That a sum not exceeding R&. 
59,20,000 be granted tD the Presl-
dent to complete the sum necessari 
to defray the charges which will 
come In eourse of payment durin. 
the year ending the 311t day of 
MarCh, 1961, in respect Df 'Minlstty 
of Worn, HDUlu.. and Supply'." 

DDLum No. H--SUI'PLDII 

Mr. Deputy·a_lter: Motion moved: 

''That a Bum not exceedin. Ra. 
2,70,98,000 be «t'8nted to the Pren-
dent to complete the Bum nece .. 
sary to defray the char,e. which 
will come In course of payment 
during the year ending the 3111 
day Df March, 1961, In respect of 
'Suppt:eat ." 

DEMAND No. 91>-OTHa1 CIVIL WORD 

Mr. Deputy· Speaker: Motion moved: 

"That a sum no: exceeding Its. 
25,81,63,000 be granted to the Pr .... 
sident to complete the sum ~  

.ary to defray tho charges wh :rh 
win come in course ot payment 
during the year ending the 3)51 
day ot March. 1961. in respect ol 
'Other Civil Works'," 

DEMAND No. 97-STATIONERY . AJIB 
PRINTING 

Mr. Deputy-Speaker: Motion ~  

'"That a sum not ~ JtL 
7.24.66.000 be gran cd to the Prr;" 
dent to complete the ~  n' ~  

too defray the ~  which will 
come in course of parml'nl durin, 

~ year (·nding ~ 31~  dly of 
March. 1961. 'n ~  of 'St .. 
tionery and Printing' " 
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e&M.unI No. 11 --~  
~ AJn) ElInNIIrnJn 

qDII)ll8 ~ JiIDIlBTRY or WOIlltS, 
ilDusma A1<II 8\:!PPLv 
""'t • !UIII not exceeding lb. 

1,46,14J1OO be granted to the Preol-
dmt to complete the sum necessary 
tI defray the charges which will 
aIIIIe III eOIl!"H of payment durin, 
me. yeu ending the 31st day ot 
Varch. II1SI, In respect of 'Miscel-
Ianeous Departments and Expendi-
~II WIder the Kinlstry ot Works, 
RoUsing and 8vpply' ... 

DnaND No. i35-DELRI CAPITAL 
OUTLAv 

-rhat a !I\IID not exceeding Ro. 
IJ,2I!, 72.000 be granted to the Presi-
dent to complete the sum nece.· 
mry to defray the charges which 
... m eDDIe in courae of Payment 
dm'tng the year ending the 31.t 
c!.Q" of March, 19!1I, in respect of 
!Jelhl Capital Outlay· ... 

-IJEMAND No. 136--CArrrAL Ot1'l'LAV 0" 
BuILDINGS 

-rhat a sum not exceeding Rs. 
lta1,ii,ODO be granted to the Presi-
dent to complete the sum nee.s-
Dry to defray the charges which 
woIU come in course of payment 
during the year ending the 31st 
da¥ of March, 1961, In respect ot 
'CIwltal Outlay on Bu:Idlng.· ... 

IlBMAND No. 137-OTm:R CAPITAL Otn'-
.... V OF TIIK Mnmmiv or WORD, 
ROUAING AND SUPPLV 

"'That a IIWII not exce-.ding Ra. 
·~  be granted to the Pre-
sident to complete the sum neeeo-
CD')' to detra,. the charges which 
s!l.l come in oourse ot p1yment 
during the year ending the 3lat 
4ay of March, 1961, in re'pect of 
'(lth.". Capital Outlay ot the M'n-
tltry ot Works. Housing and 
Supply· ... 

IIhrl TanflUlWl\: Mr. D'puty-
'-ppaker. Sir. the Ministry of War ..... 
80uslng and Supply may 80ml"tlmea 

be thouIht at u an orpnlattOD 
entrusted with the humdrum jobs 01 
IIQCUtion but it I •• aa a matter of faet. 
a very vital limb ot the country', 
administration. Next to food and 
clothing. man's greatest need is 
shelter and it is for th13 Mlnistr:r tp 
see that there is proper hou..InR 101' 
residential and olllcial purposes 1101 
only tor Governmeot servants b".t by 
implication for all the citizens ot till' 
country. Slum clearance, conJtruc .. 
tion of deceot habitation in our 
~ I  -etc., are jobs which .ltouId 
not only tax the industry and intelll· 
,ence of the Ministry but also lire 
Its Imagination. 

ThIs Ministry Is also char/(e<! wi th 
the responsibility for the Dlrectorata 
of Estates, printing and st.!; ~ 1  

department, tbe department of rXf'o-
slves, Hinduslan Housing, Ltd • 
Ashoka Hotels, Ltd., etc. The M' n"'-
try ~ got also the responsibility 101 
anfeguarding our foreign ~ ~ 
position which is so terrihly IMport-
ant todBY by makin/( sure tha, :lot 
a pie is spent on avoidablp pm'c!JaM:.i 
of stores. etc., from foreifll countnca 
A reterence WBS made to this 1:) :ny 
hon. friend Shri Prabhat Kar ... ·hen 
he spoke on this Demane! last year. 
He also referred to the 17th Bnd '.11" 
4th reports of the ~ Ar .. ~  
Committee in reRard to cprt3in p.Jr-
ebases which were made in the 
United Kingdom. There was a refd'-
enc to those reports when th"", 
demands were taken up 'ast year . 

The Director-General of Supplier 
and Disposals wields ~ pr)wt..r. 
He undertakes the supply of ralls oud 
sleepers to the raHway!, ThPTC wn. 
a reference in this House 'od.y about 
the keys for railways sleeper- woo th 
more than Rs. 1 crore which ",-ra 
lupplied by a firm in Kanpur -turing 
the years 1956 to 1959. I:un re!err11ll 
to Starred Question No. 1460. 

In this connection, it may :"ot be 
Gut Gf place it I say the! ;.l the 
Minister, Shri K. C. Redtly. Wp iI.v. 
one who i. the pink of court""y hut 
he mllSt set an examp'e alJo rtI 
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dynamism .. hich Is exvected 01 thil 
Ministry. I shall refer brie'I7 to 
eertaJn aspects, and I am .ure that 
many of my hon. frlend1 .. U1 bave 
occasion to refer tb many .,the, IIemI 
.wo. t shall ftr.Jt refer to certain 
aspects of housing, more partleu1a:rly 
industrial housing, and the depart-
ment of explosive!! with special refer-
ence to the Jamuria Baz,. cxploslon 
on 29th November, 1959 which rault-
ed in the death ot 54 persons and 
then to the printinl and ltatlonery 
department, amenities to government 
residential colonies and last but Dot 
the least important, the C.P.W.D. 

shaJl dispose of certain minor 
matters. Regarding printinl and 
stationery, in the Government of 
India Pres. in Calcutta, for example, 
where there are up-to .. date plants, 
much of the material published by 
the Information and Broadcaltinl 
Ministry and other Ministries could 
be printed. But .. e lind lakluo of 
rupees are ~  on private pressee 
which secure such orders. Regarding 
establishment.. of the Government of 
Ind'a Presses in South Indla, parti-
cularly in COImbatore in Tamilnad 
and Koratty In Kerala-refer-
red to In cut motion No. 1817 by Shri 
Warior-this was orilinally included 
ill the second Plan, but .. e lind it 
apills over to the third Plan. 1 
request that this may be expedited. 
The total capital outlay accordinl to 
the original estimate i. Ro. 209 laklll 
and the anticipated expenditure dur-
ing the second Plan is Ro. 43 lakha; 
the throw-torward tor the third Plan 
Is Rs. 166 lakhs and the torei", ex-
change content of this requirement ;. 
lts. 32 lakh. •. 

would also submit that resistlnl 
the Calcutta Pre.. and construction 
of staff quartel'!l must be done. in 
this ca,e also, thia would go over to 
the third Plan. I find the oririnal 
estimate w •• Ro. 194 lakhs, at whom 
lis. 10 lakhs Is to be spent dur'ng the 
I"""nd Plan period and Rs. 184 laktuo 
In the third Plan oeriod. I would 
like to mention about the houst". 

scheme tor the worters of 1M .... 
~  of India ~ AJlpdl. ~ 
which the estimate w .. lis . ., lIIIJIt, 
and Ro. 4 lakha bave been ...--rkell 
for the seeon4 Plan and Rs. 21 .1U!II, 
tor the third Plan. 

Regarding explOlives, .., Nt, 
motion. Nos. 298 and 302 _II lD.DI 
.• peak for thenuelYeI. We bad 1ICc:a-. 
sian to dllCUls about eerta.ID expb., 
slons which took ,lace in ~ 
Jtanpur and a pileI' in gg"th india. 
which resulted in the death of leveral 
people. Lut year in NOYelDber," 
,,",ere expl .. ion took place, ~ 
comeo under the jurJ.dictiOD of "-
... tern clrele. Formerly .. e IIIM!CI JI) 
have the headquarter. In DeDll; 1lQII8' 
it haa been .hllted to Nagpur u<l WI: 
have got these five circles with -~ 
quatre .. at Nagpur, Bombay. ~ 

Agra, etc. Thil deals with the easten. 
circle. Let It not be under.1Ood that 
I have lot any bias towarda tIaI! eao-
em circle. Whatever I mentioD about 
this circle will equally apply to "-
other circles allo. I request tie 
House and through you the MinIster 
to go Into thia ma tter In lTeat. 
detail, 10 that t may be convincea 
that pel'!lonal allentioft Ia ,iven, ana 
we may be aSlured that man)' 01 U. 
omi .. lon. and commluiona whlet 
take place in these various ,18_ 1IJW 
not likely to take place agatn 

As you are aware, wbno 1l1li 
incident was referred to in thie ~ 
there wa. leneral resentment P!D-
pie wanted to know what ha ~ 
ed In the Jamurla Bazar, beea_ tIdI 
accident took place in broad dII7 1I1b\. 
Jt was a shandy day and roua. abo" 
.. o'clock, In the afternoon, people h" 
anembled there. Suddenly aD ppb-
lion tool< place and I nUlllbM- til 
people who had nolhl", to eo "".tII 
this particular premise. were kllleA 
To this day, We lind from tIM ~ 
several people are yet to lie I .... ~ 
lied. That I. the fate of the people 
of thJ. country. 

The Ministry .... kin" eMW#I • 
appoint a special olllcer ancl lae dla 
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[Shrl Tangamani] 
'" Into this matter. The special 
dIIIcer, Shri Surita, has given a very 
"tere.tlllg report, which makes very 
,Dod reading. I thought the House 
would b. given an opportunity to dis-
CUSS that report, but now that we 
did not have that opportunity, I 
would like to refer to certain para-
8raph. III that repnrt--parallraphs 
N03. 35, 18, 4CI and 41. In para 48, 
Ile say.: 

"1\ .. aeen 'rllm the evidence 
led by Shri S. C. Roy· I be' ieve 
he ia the Chief Inspector in 
charg. of the eastern clrcle"-
"that these premises were last 
Inspected in September, 1958." 

Thi. _ms to be an unsatisfactory 
ltat. at alfairs. 

'l'hen be asy.: 

'T. ![, Laberl, Deputy Chief 
Inspeclor of Explosivea told me 
that this Eastern Circle is under-
.talfed. • 

it may be that it is under-stalled. 
But then how can"'e tolerate a 
~  like non-inspection of a parti-
CIIiar place for three or four years. 
'!'hen there iI another point on wh.:ch 
he say.: 

"If regularly inspected by sur-
prise check!, such incidents could 
not haVe taken place." 

That hi para 47. I believe he took 
IlUth hi", one Shri S. N. Podar and J 
.Cake It that he i. the senior-mo.t 
.. siotant In hi. office. He take. that 
anan to anist h: m and in one place 
lie say. that it m:eht have been due 
~  1 ~  circuit. So. I begin to 

. (W.Qudc:r whether this officer has liven 
Ibis evIdence deliberately or not. 
Anyway, it has come out that there 
a. .. been gr",s neihgence on the part 
af thi' officer. So, I would like to 
know-l hOlV{' mentioned it in my cut 
l11otion No. 1018 aho-what action 
"as heen taken al!ainst this oIBcer. 

Now, leavlnl thIs olllcer a10ne and 
coming to my orillinal point, .1 would 
lik" th.t all these live circles which 
now are aclmittedly under-staffed 
must be enlarlled, enlarled to such 
Il11 extent that there is no temptation 
to any of these officers. We must 
improve their conditions. We must 
increase their aalaries so that they 
may be eauivalent to that of a deputy 
chief inspector. I know certain 
assistances where if a person can get 
extra allowance by going live miles 
away and inspectinll a particular 
lorry, Instead of bringinll that lorry 
to hi. office, he takes the pain of gOinl 
to that place so that he can get 
Rs. 50. All these temptations are 
there. So, to wipe out tho.e tempta-
tions and al80 to make this depart-
ment eIBclent, it Is necessary that the 
oIBcers are upgraded and the depart-
ment i. enlarged Because, they have 
to deal not only with the Explosives 
Act but several other Acts connected 
with it. H.vinll said thl!, I would 
like to know what lui table action 
Government propose to take in thiI 
matter. 

Now I come to the question of 
housing. I have been followinll thi. 
Ministry, throullh many questions. 
both Starred and Un,tarred, to find 
out how the housing programme has 
been progress:ng. Because, as you 
know. the hou;ing problem Is an 
Important problem and it takes a long 
time to solve it. Many schemes have 
come into operation in this field like 
the Sub'id'sed Industrial Housinl 
Scheme. which wa. introduced in 
September 1952. Low Income Group 
Housing Scheme. which was introduc-
ed in November 1954. Plantation 
Labour ~  Scheme introduced 
in April 1956. Slum Clearance Scheme 
introducod in May. 1956. Village Hous-
ing ~ introduced in October 1057t 

Middle Income Housing Scheme intro-
duced in February 1959. Rental Hause 
Scheme introduced in February 1959 
and the Housing Scheme for Central 
Governmpnts introduced in 1956. So 
many scheme. have been put into 
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operation to solve thIe problem. Also, 
many Housinl Ministers' conferences 
have taken place. t have followed 
earefully the decision. of the various 
Housing Ministers' Conferences, ever 
since the My.ore conference where 
we took that decision. 

The MiDI8ter of Wor .... BcnaIJIc aa4 
Sapply (Shri K. C. Keddy): Even 

~ 

Shri TaDpmanl: Yes, even before 
also. After Mysore conference, there 
was one in Darjeelinl and recenUy 
we had a conference in Hyderabad. 
1 think that was the fourth confer-
ence. In these conferenceo decisiono 
are taken and pious hopeI are expreo-
sed. But, somehow or other, we lind 
that there is such a lot of delay In 
implementing these decisions. 

I will eive only one Inltance. Ever 
aince in Mysore it was decided that 
for industrial hOllsina co-operative 
methOd must be encouraled, we h .... 
enlarged their scope. Orieinally the 
loan was 50 per cent, sub.idy 25 per 
cent IUld the contribution of the 
workers 25 per cent. Then the loan 
content was increased to 65 per cent, 
subsidy 25 per cent, leaving the workers 
to contribute only 10 per cent. It 
was also made clear that the Indus-
trial workers should be in a position 
to draw from the provident fund. 
That was accepted in principle. 

But 1 believe it was two Or three 
years ago. We. as trade unionists, 
haVe been telllni these work en that 
they can draw from their provident 
fund. Last year on the lst April, 
replying to the debate, this il what 
the hon. Minister, Shri K. C. Reddy, 
aaid-I would not like to read the 
entire thing. He said: 

"R ... ~-  societies the 
loan part Is increased from 50 to 
115 por cent and the subsidy Is 25 
per ctnt. That makeo up 90 per 
cent. It b the balance of 10 per 
cent that the employees have 

found It dlftlcult to lind. We .. n 
taken R decision that thhl 10 per 
cent will be drawn from the em-
ploye<>s' provident fund. Orders 
are aoout to issue In the .... atter 
dnd 1 hope that the employeel" 
co-operative .oclettes will ahow 
better resulto in the maater ef 
hou,e building. ~ 

Shri K. C. Keddy: Ord4!n ... 
been iosued. 

Shri TaJIIIUIWI!: Yes, I am ClOJIliC 
to thal 

This .. n on the lst April 111511. OnJ;r . 
yesterday we were told in this Ho"-
i.bot suitable amendmenL. bave .beeD 
made anlt orders have been issued. 
So we expEct that the workers wiD 
lie in a position to contribute. EYeD 
here Ulf"rf' are eertain amendmena 
whIch we would like to move hecaue . 
the workors will not be in a pOliti.,. 
to contribute more than twelva 
months basic wage etc. This is • 
minor point. But more than 8 ye_ 
has LO elapse to implement or to taU 
a decision on thi! solemn assuranC8 
given by the han. Minister himaelL. 
I will leave it at that. 

About the subsidised induotrlal 
housing I had an experience. I will 
be failing in my duty if I do nQt· 

~  this. We had been havin,· 
1 ~ in a particular co-operative 

Joci£!1v. But for the hon. Minister', 
Rooil,"'.. tbe buildings would not 
bave come up at ail bccau,e the 
worker!: were nble to contribute .1 
7 per cent or so and they were noC 
in • position to contribute the 21 per 
cent. But still the hon. Minister WIIJ 
good enough to direct the State Gov-
ernment to advance the amount ancl 
the subsidy. That was an exceptional 
tase. Now at lea.t we are &lad that, 
one decisjon hstJ at last been jitiVt"D. 
elYect 10. But ther. are 10 min, 
other decisions because not only the 
employers but 10 many other people 
have been demanding that a buildin, 
which has been put up for the ind .... 
trial workers i. subject to the lain. 
char,e as If II wu • buiJdin, put up 
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~  Tangamanil 
fI1 th._, peopl\ for rentin& it IUI.d 
cdJodJag mODe)'. No appreciable 
at.,. hoa been taken BiU- b7 tIae 
Provl!lclal G<1vemmmts 01' b7 the 
Uuolcipal CorporaUOI1B. So our .... -
g.",HDn has always been that a suit-
abl,. JegiBlal;on is neeeMU)'. 

• "rou.ld like to menUOD here that 
~  ~ the Second P1aD 

Il"'}od r .. r ,ubsidised industrial hous-
~ the ;&1iDtment waa Ra. 45 crores. 
Ct ..... a. ,.,"{uced to Ro. 2'1 cror.... Kvell 
tlla P.::. t5 croreo were inauft\ci .... t. 
W..,... ~~  have been taken for 
lucrellslng thi.? Th.e same i. the 
(231, i! you taloe slum cleerance. 

~ was a committee headed by 
SIori A. K. Sen. The committee aid 
t!".at. H.::. '!O crores which were allotted 
~  for the Second Plan period 
..... not Mu.fllcient. 1\ baa been reduc· 
ed. to 11." I ~  crores. It must saain 
tie "llcreased to Ra. 20 crore.. But 
'1 fuJd thllt only Ro. 10' 28 crores worlh 
of. odI.csnc:; have been approved and 
6lr 196CHli it will be Ra. 3' 20& crores. 

- ~  it will come to about RB. 13 
crnrc. or "". I do not think an:r 
~1 ha. been made by the G<1v-
fl"I'.n1<!11.t to increase this from Rs. 1% 
('T.:rr-r$ s.o. Rs. 20 crores, 

~  (.I", low lllcome croup houa-"'II. sdleme what I would like to laY 
~  IS that the interest that is I10W 

dIu&Cd. IS exorbitant. I will lean 
i.t at Uta! I will not go into the 
".;taUs 

!ill .. ~ •. L'. Reddy: 5\ per cenl. 

biArJ 'f:aagamani: 4t per cellI is 
\\<llal.. we charge from the State Gov-
=",,1 and the State Government 
dc!.r£,cs I. per cent So it is 56 per 
n::t_ !.t 15 a low income group. 
aJj,,!dl<m may also be given _t Ule 
.IIl,bey which i:; given to Ule Slate 
(" __ =ent. may 1>" advanced to 
w!.ltuUoa. like the private echoola. 
t"l!llall leave with "'7 hoI1. fri..s. 
SIui Vittal Rao, ~ other queatlOll5 
dth_ h_. 

Mr. DepatJ-Speaker: That does 
not mean Illy promise on my part. 

Shri TUIgILIIWIi: At least by saying 
so 1 can mention what are tae thinp 
that I would like him to deal with. 
I will mention nOW about the C.P.W.D. 
Every UII1I! this occasion is taken to 
give in detail the workin, of the 
C.P.W.D. The set-up of the C.P.W.D. 
was canvassed during the last discus-
siDn itself with 20 circles and 100 
divisions. Th.ese divisions do not 
appear to have been divided on a 
ratiDllal basis. LIst time Shri 
Prabha t Kar referred to the various 
divisions in CaJcIltta. I Clll now 
mention the divisions in Madras. 
There are three divisions there--lhe 
North DivisIon, the South Division 
and aIIO a separate division for the 
aerodrome. All these' thi ngs can 
easily be put under onp division. 

Amongst the workers there are now 
14,000 work charged or which 50 per 
cent are in Delhi. Then there Is can-

"., labour which In Delhi alone 
will come to about 20,000. There are 
100 houses for the work-charged ctau 
II'I staff in Delhi. I would request 
that flve hundred more hou""" ma:r 
be put up for them. 

T suggest that the Estate Office must 
come under the C.P.W.D. as recom-
mended by the Ka.turbhai Lalbhai 
committee. I have my reasons for 
saying thi.. One of my cut motiol1B, 
namely cut motion No. 1496 relates 
to the upcrading of lower type of 
G<1vernment accommodation to higher 
t:rIW in New Delhi. Government have 
now revised the classification Of all 
types of Government arcommodaUon 
in New ~ whereby accommoda-
tion allotted to emplo:reell of a partl-
cular group I. now allotted to the 
employees of a higher croup. I have 
no grievance against that, but now, 
the rent charged, however, is 10 per 
cent of their emoluments. For leu 
accoonmodaUon and Iess amenltl ... 
they have to pa:r m.... rent. Will 
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Covernment allow such rents to be 
.collccted from a tenant by a private 
individual? They will not allow it 
because there is restriction on the 
·collcctlOn of higher rents. That is why 
I say that instead of leaving it to the 
,sweet whims and fancies of the Estate 
Office. the matter can be brou&bt 
under the c.p.w.n. 

I would aho r<'Qut'St that accom-
'tIlodation to the WOl'k-CMrj;:ed sta1r, 
such as is bein, provIded in Delhi, 
may be provided in Hiili, Bhubanea-
war, Calcutta, Madhaopur, nhanbacl 
And Cuttack. 

On 14th August, 1957, the han. 
Minister annOWlced the transfer of 
the non-industrial personnel of the 
work-charged estabJiahments of the 
C.P.W.D. to regular estabUahments, 
and conversIon Of 50 per cent of the 
temporary posts in the remaiDiDg 

·categories into permanent ones. An 
Ad hoc committee was set up in May, 
18118, and orders were issued in 
August, 19119 for the creation of 3,839 
permanent posts from lot April, 1958. 
The commi ttee also finalised the u.t 
of the ,taft' eligible for transfer'" the 
regular poets, and the list was beinJ 
forwarded '" the Chief Engineer. 
There is yet no conflrmaUon of the 
3,839 posts. I would like to know 
from the hon. Minisfer1low many 
people have been confirmed. The 
·question of mt.... Ie 1leDi0rity 01. 
persons transferred to the regular 
establiahment bas Dot yet been decid-
.ed. 

There 10 alao a cut motion dJa. 
approving ~  the policy, namely cut 
motion No. 1477 relating to the appli-
cation of sections 4A and m of the 
'Central Civil ServiC'eti (Conduct) 
Rules to the employees on the regular 
est:Jbliahment of the c.p.w.n. Work 
.. istan1.a t lltt men, and even 
.weepers, when they were In the 
work-charged eata!llWunenl, dM DOt 
~ Wlder th...., acctiana 4A and 

-48. Aa IOOD as they come into 
the regular Raff, they come UDder ,... ..uoaa. 

Alain, it bas been c:oaYlllled J;IIIIl 
the policy of giving to I~ 

works such as lUUlual rep.In, aM-
tion. and aUerations IIIIIder .. 
c.p.w.n. should ,0. Here, J W1IJ1t • 
cate"oriral reply from the IMm. IIIIIJ». 
tel' to cut motion No. ION by Shd 
T. B. Vittal Rao whether Gcnrenuaedl 
will at least live tbeae ~ 
regarding addltions, alteraboDli ~ 
<epain to labour co-operatives ~ 
white· washing and palntln, of _ 
fans is now left to the _actol'B. I 
remember on the last ~ tta 
hon. Minister said tbat u. ..... 1!OI1'tra$ 
would be given to laboU!' ro-OpE!!»-
live. I would like to know !I.-
m.ny labour co-operativ,,-, haft _ 
ceived these contracL'. The !tim. 
Minister said that no teacIPr woul/t 
he ~  so long as the ronlrad 
"moun t dld not exceed Ra. 10,ooo;.}at 
al80 said that Government mal' 'eV\!a 
consider the question ot inC!'rt'a!ing .ll 
to over Rs. 10,000. 

Sbri JL C, Reddy: Nat many bag 
corne forward. We ar.. wlI1ina !II 
encourage them, but, and J said, lUll 
many have come forward. 

Sbri TIuIpmaDi: Next, ... said_tIIal 
Government were going 10 let up 11 
building construction corporation, anlt 
that would be a valuable contrlb. 
lion. I would like to kD_ whet1nlr 
any stePs have been taken for .l!a 
formation of thls COMtn.dlon.".... 
poration. 

I would now like to me:u.'C10D e.--
lain other points, IUch • retalD'h!l 
the maintenance or horticylture worD 
of the N.D.M.e. by the C,P.w:o. 
Horticultude Dirt'Ctorate, and labour 
ofHcers being penonneJ oftlccn D 
"",ommended by the I.L.O. "xpert, 
responsible to the chief eng1n-. 
namel\' Ihe head ot the department 

1 sUlllest that there >.hoakl be z.anaI 
or re,lonal organioau... of !1m 
C.P.W.O. for mailltainin, oerv\.., __ 
cords, records relatin, to ilJc:remeatli, 
retrenchmenu, reversloa, ~ 

malntcance of .... orker-.' _tributat7 
providet tuD4 ~ ...... 
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... [Shri Tangamani] 
1 would also submit that there Is 

DO need for the additional chief 
engineer. It is enoligh if there is 
Drlly one chief engineer tor the whole 
department. But at present, there Is 
Drle chief engineer, and one additional 
chief rngineer. I think two chief 
eagineer. are not necessary. 

I would like (0 paint out also that 
the employees of the C.P.W.D. are 
working all over the country, not only 
In this country, but In the Andamana 
a.nd also the NicoblrB, and they work 
also in the NEFA area, and they have 
also gone to Nepal and other foreign 
countries too. They are like an army 
spread over the vast land, an army 
at peace, with instruments that build 
and do not destroy. Let there be 
.orne tanlible appreciation of their 
spIrit and the optimum utilisation of 
their services for the country. 

I would like to .,fer to the lack of 
lImenltie. in the government servants' 
CIllonies. I have also a cut motion 
relating to this. This construction of 
the buildings which Is done by con-
tract labour is not very much up to 
the mark. I can give instances. 

IlhrI 1[. C. Reddy: Which buildings? 

8hrl T ..... am.nI: Most of the build-
Ings in these colonies. Some of them 
show signs of cracks. The mainte-
nance Is very much below standard 
because of the inadequacy of the stal!. 
Amenities 1 ~ electricity. sanitation 
and horticulture are provided In the 
colonies. But the services have deterl-
arated and the employees themsolve. 
have to look after these things with 
their own resource!, 

I find from the Report that certain 
community halls are going to be put 
up 'In sam> places. I suggest that In 
almost all ~  ~ -  can men-
tion here Moti Bagh I and lI-commu-
nlty halls 'may be put up. 

[MR. SPUItER in the Chai r J 

Also there Is a demand for cinema 
halls, where pictures in regional 
languages like Tamil, Telugu and 
Malayalam may be shown, taking Into 
account the dominant linguistic c0m-
position of the people in a particular 
area. So these community halls can 
be so constructed that they can show 
films also. 

As I seated in the beginning, thl. 
Ministry is a very very important 
Ministry and it needs all the en-
~  But having said that, I 
must make it clear that unless the pro-
misos made on the floor of the House 
are taken up seriously by the Minis-
try-and taken up seriously with other 
Ministries also-they will not have 
any effect at all. I referred to the 
various decisions and ~ solemn u-
surances given by the Minister. I also 
alluded to the decisions of the various 
Homing Conferences. So I hope that 
at least when the han. Minis'er comes 
to us next year, he will have some-
thing to tell us about the achievements 
in the malter of subsidi.ed industrial 
housing and cl:::arance of slums. 

Mr. Speaker: The han. Deputy-
Speaker told me that a suggestion wu 
made by the han. Minister of Parlia-
mentary Affairs that today beinl! 
Baisakhi day. we might not sit beyond 
6 P.M. 

Some BOIl. Membe .. : Yes. 

Mr. Speaker: If It is the general 
desire of the House, we shall adjourn 
at 6 P.M. 

Some BOD. Members: Yes. 

Mr. Speaker: But we must be pre-
pared to sit tomorrow for one hour 
extra. 

Shrl Radha Raman (Chandanl 
Chowk): We are just now confronted 
with the Demands for Grants of the 
Mlnl.'ry of Worlu, Howlin, and Sup-
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ply. Going through the Report, one 
will find that the Ministry has made 
quite long strides and shown consIde-
rable progress in the various subjeets 
entrusted to it. Although everything 
that was desired is not achieved, it 
will go to the credit of the hon. Minb-
t.r that he has done his best. 

One should not lose sight of the fact 
however, that the amount originally 
set apart for this Ministry in the 
Second Plan was about its. 120 crores 
and it had to be reduced on account 
of pressures from other directions and 
on account of th, reduced total outlay 
of the Second Plan. Therefore, some 
of the schemes which were on hand or 
were contemplated could not brought 
into fruition. There had b'en so much 
cut here and there that the anticipated 
achievements could not be brought 
about. 

Now, In dealing with the housing 
problem I have some suggestions or 
ob,ervations to make. It is true that 
in this vast country, the problem of 
bouslng is one of the immediate neces-
.lty and is of great urgency. In spite 
of th, fact that the Ministry has Intro-
duced several schemes either in the 
urban sphere or in the rural sphere or 
in the industrial sphere, it has not 
be'n able to meet or achieve the tar-
gets that were ftxed by it originally; 
and there had been reasons for it. 

I believe that the procedure for the 
acquisition of land, particularly In our 
country, is very dilatory. The ftrst 

~ that we require in order to give 
a ftllip to the housing problem In the 
country is to get lands acquired In 
almost all the big cilies of the country 
where you want more houses to come-
up and also In the rural areas. 

The present legal position or the 
system of acquisition of land I. such 
that the land is not easily acquired. 
Particularlv, in a Welfare ~  

would be Welfare S'ate you ~  call 
It-In the circumstance. in which we 
are placed. it is very difficult in a poor 
eountry like ours to oblB!" lands will-

ingly from the people who are at prl>-
sent tilling it or using it without liv-
ing them adequa.e alternative accom-
moda tion or 80me relief otherwise. 
(Interruption). I, therefore, feel that 
the ftrst thing that should be done, in 
order to give impetus to the house-
building programme and to achieve 
the targeLs that have be.'n placed be-
fore us, Is to hav" some kind of revi-
sion of the acquisition laws of the 
country. 

I do not mean that when we deal 
with acquisition of land we should be 
quite Inhuman or rather harsh in any 
way to the people from whom we ob-
tain the land. I, for one, feel that we 
should try to help those who are up-
rootNl or displaced, 8S much as we 
can, by giving them monC'y, by giving 
them alternative land and such facili-
ties as water and electricity and other. 
so lhat the new place in which they 
are made to reside is a Iittl. better 
than, or at least just like the one they 
hav .. at Dresen!. I have found that 
in obtaining or acquiring land thl. 
point ot view Is not always kept In 
view. Therefore, the difficulty some-
times arises that those who are Iivin. 
on the land develop a resisting mind 
and It takes more time than It I. 
thought ot and it delays our projects. 
I humbly request the han. Minister of 
Work., Housing and Supply fo come 
forward with some kind of legislation 
which I. simpler and which makes It 
possible for Government to acquire 
land from people for the ~ of 
,Ivlng a ftllip to the hou ... -bullding 
programmp envisaged in the Second 
Five Year Plan. 

I ftnd that there Is 8 sch"",e tor 
rural housing too but no prOl(r(>sq hal 
been made with that. We have yet to 
know whot are the handicap. which 
are not allowing thl! rural hou.lng 
programme to go ahoad a. fa.t •• we 
desire. In my opinion. if we really 
want that the country should fep} that 
the glow of t""edom I. available to 
them. it I, ab.olutely neee .. ary that 
~ should pay mnre attention !o the 
rural housln/l problem than In urhon 
housing. I know that there Ia co::-
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,eo tion in the cities and the ciu... do 
require a lot of Improvement either 
by way of slum clearance or by way 
of new housing programmes or some 
such thin,s. But India lives in the 
five lakhs of villages and the need of 
the villager is much more. In the 
villages today we find the .amp old 
types of huts and Jhopra in which 
they used to live about a hundred or 
two hundred years ago. Though there 
is a sprinking of pucca houses In the 
villages, they are devoid of ventila-
tion and other amenities of ~  It 
is time that more attention was paid 
to the rural housin, in the country. 
About this housing programme I would 
only say that though the schemes arc 
formulated wcll, their method of exe-
cuUon is certainly one which causes 
delay. I would suggest that in every 
city and in every vilJage certain pieces 
of land or a hig picee of land should 
be set aside where any person who 
does not possess a house c-an go and 
taitt, 100 or 200 square yard&-there 
may be some categories or there may 
b<! one uniform cate,ory-and It 
should be for him to construct a <mall 
house according to the plan on this 
land and made available to him. If 
that sort of thing is resorted to, I am 
sur<" theT.' will be a great housing 
impetus and the huge sums of money 
that the Government today proposes 
to spend from the Government funds 
wlli not be required. The individual 
will have possessed in ~ course of 
one or two years or sometimes more 
years a house of his own and he will 
also fccl that it has been due to the 
help that he has received from the 
Government. That is one thin, that J 
want the Government to tal«- upon 
itself as early as possible. 

I can givt· example of Delhi. We 
have been talking about havln, more 
houses here. Of courae needs are very 
crea t as compared to the money that 
is provided. J find that there are 
thousands and thousands of unautho-
rised structures coming up. They are 

. c:emin, up not ~  you want them. 
The populatioll Is wcreuiD, aad the 

people have to live somehow, same-
where. When they do not ,et legal 
possession of lands, they naturally 
have to resort to ille,al methods. They 
pounce upon any piece of land aVail-
able round about Delhi and they 
create houses for themselves. III this 
way we are indirectly encouraging 
those people who are in the habit of 
raising unauthorised structures. I 
must humbly request the hon. Minis-
ter to take quick action in such cases. 
If we delay it would create problems 
for ourselves and sometimes this prob-
lem goes to this length that we are 
not able to surmount it easily and we 
feel it is an impossible task. 

We have read in the report that 
thl"l''' has been a vigilance unIt and 
there has been a lot of talk about the 
CPWD and the corruption raging 
therein and it was on account that that 
the vigilance unit was introduced. It 
has certainly registered certain tases 
and every year these cases are coming 
up and they are being dispoged 011. 
Many of the evil. of cases of corrup-
tion have come to the notice of this 
Vigilance Department and there has 
been some improvement. Somehow, I 
feel that the system which was intro-
duced by the Government or by this 
Ministry long ago during the British 
regime, where probably money did not 
play so much part as elOOCutlon, has 
lO be changed. There had been so 
many suggestions made from time to 
time. There had been the system of 
departmental work introduced; there 
had been the con tractor system. Our 
hon. friend, Shri Tangamani, said there 
should be labour co-opera tives. Gov-
ernment has also tried this, though in 
• very meagre form also and Bome 
system of work undertaken by volun-
tarv organisations. J consider that 
the'.., methods which are being tried 
are lood and we have to see that th_ 
systems work better and without any 
Idnd of evil that may be ezlstlnl. 

Sir, it is common knowledge tlIat in 
a one crore project, hardly Ra. ~ or 
• lakIu are actually utlllNcl ..... 
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rest of the money either goes into the 
pockets of the engineer concerned or 
lIOmebody else. I am not here to say 
all these things but it is a common 
lmawledge and everybody ~ that 
much work is done without care and 
lot a! money is not rather faithfully 
spent on the project. So. you see so 
many big buildings that the Ministry 
gets constructed through the contrac-
tors, after one year or two or three 
ycars, they either give way or their 
roots leak of sometimes their wall. get 
cracked. There may be natural rea-
sons also. But I am quite confident 
that if all the persons concerned had 
taken good care and had utiliftd the 
money as faithfully and honestly as 
was expected of them. then thest" ex· 
periences that we are having in this 
department over and over again-not 
almost .11 buildings, but I would .ay 
a veT)' heavy percentage of buildings 
-would stand and would ~ been 
avoided. 

I tl-: k, it is high tim .. that the Gov-
ernmwt and the hon. MInister pald 
more attention to this matter. I know 
that he Is very keen and he i. very 
anxious about all these thlnes and he 
is trying to do his level best. But I 
feel the results achieved 10 far are not 
coming up to the expectations and 
there is still much room for Imp....-.. 
ment. Some more steps therefore 
should be taken In OTdM' to have these 
defects removed. 

Sir. I would particularly lay stress 
on the fact that the voluntary organi-
sation'S can handl<· \,('r:; big contracts. 
I have been ~ ·  with the Bharat 
Sevak Samaj and I haw,. en that the 
work that was given to the Bharat 
Sevak Samaj either in Delhi or ebe-
where was done on 50 per cent. coot 
and the quality of the work was found 
to be much better than what could 
have been done through a contractor. 
There has always beer> a tu .. w be>-
tween the voluntary organisations 
which undertake the work IIDd the 
contractors or en,meer. or .upervjaors 
IIDd the)" 81wa)'3 try to ftnd fault with 
the won: that la dOGe by them. It Is 
beca_ their Interwt& are IlIeeI8cL 

But on th.' whole by havinl inspectioD 
a.t the highest level or at the Jotinlster'. 
le",,1 or at the level of lOme other 
agency it hal been found that by re-
sorting to such methods we can reduce 
the cost and We can also get better 
quality of work done and thus save 
a lot of money. 

I say, Sir, more and more attention 
has to be paid to this matter. In this 
country there are a lot of voluntary 
.,endes IUId a lot of peopl., who have 
got the good ot the Government "" 
well as the eountry at heart and they 
are ready to come out and render some 
service in a voluntary way. So far 
some encoura,eDlent has been given 
and thf' principle has been accepted 
but that has been too meagre and it 
has be"" done In • rather half-hearted 
or hapbazard manner. I would draw 
the attention of the Ministry and also 
of the hon. Mlnistet to this sO that 
through his Influl'tlce the services at 
the voluntary agl'tlcl ... are utilised. 
That way, we wUi not only get better 
work done but we can also etreet a 
small percl'tltage of saving which may 
be utilised for other aotivities. 

Now. Sir, coming t.o ~ na tiona] 
building programme, the programme 
of housing under the Central P.W.D .. I 
would like that there should be this 
vlgilanoe unit strengthened and more 
work should b,' taken from the people 
who are In oharge of this department. 
Sir, we are living in bunllows or 1Iat&. 
When any work is got done there. 
what I find la, \l the work Is done 
departmentally one oannot understand 
haw much time the department takes 
and how much amount i. spent. I 
have seen that a amall work done in 
my small flat or bungalow tak"" un-
U81lIIlIy Jong time. There ill moM' 
overhead .talr used and attention p.td 
than is required for the execution of 
that small work. Sometimes I find 
that right from the Executive Englne..,r 
down to the mt.try or the carpenlrr 
etIIPlo7ed to do a "",an work, If the 
amount opent as salariH IUId wares on 
tllMe people for tho&e da71 when that 
small work ill dooe, ill calculated It will 
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come to fantastic amount compared to 
the actual work that is done. I do not 
knaw what particular system they are 
following, but I think thero is need for 
improvement, lhere is need for chang-
ing or subs:ituting it with some other 
system by which these departmental 
works are carried out proporly and 
economically. 

Only the other day, Sir, I found that 
lot of trucks were employed to bring 
rubbish. That rubbish was brought 
and dumped on the pavement of a road 
because the authorities wanted to 
COver a depression on the road. I 
found that half of the qua.ntity brought 
contained debris and stones. The re-
BUlt was, when the ~  was 
filled, they had to employ the almost 
same amount of labour to remove 
those stones and brick pieces from thl! 
pavemont to another place. When you 
have got expert. and good engineers, 
why Is It that they do not tak .. care at 
these small things? I think it is be-
cause somebody is interested. ~ ­
body Is benefited; otherWise, there is 
no reason why when you want to fill 
up a depression you should bring In 
bricks and debris in order to fill It up 
and later on take half the quantity 
back to the place trom where yOU 
brought it. 

These are some of the things, Sir, 
where I feel that there shOUld be given 
more attention, there should be more 
consciousness among the workers to 
aee that they are working tor thl! 
nation. They should work more 
honestly, more faithfully and In a 
manner so that labour Is not w8s!ed, 
money Is not wasted, the time Isken 
Is less and the ultimate results are to 

~ .entire salistaction ot not only th .. 
MInIStry and the Minister concerned 
but to th .. people who generally s .... 
their work. 

So I most hurnhly submit, Sir, and I 
want to bring this to the notice at the 
han. Minister, that there Is .omething 
wrong somewhere, Where yOU employ 
.:ueh an amount of overhead .tatf tor. 

small departmental work. Th .. wholl! 
machinery moves in such a manner as 
to make the lotal cost, the overhead 
charges, in the form of attention paid 
by the staff and the amount of labour 
put in there to be much more than 
what is ac .ually required for a small 
departmental work. Therefore, th .... 
are some of the things which n,ed the 
attention of the Ministry, and they 
need to be improved so that the work 
that we have in hand is done more 
speedily and In a much better way. 

Lastly, Sir, I want to say this. that 
the Government, as it has been reveal-
ed in the report, still requires a lot of 
otllce accommodation In Delhi .s well 
as in other big cities. This accommo-
dation has to be provided. If you 
really want a "",Itare SistI.', naturally 
there should be more and more ac-
commoda tion for officers and the em-
ployees of the Government. To pro-
vide this they have under:aken the 
construction at lot of buildings and: et 
have also requisitioned them. There 
should be a plannod way of derequi-
sitioning of all these bettcr hou.e •. In 
the same way, there should be a 
planned way in order to have buildings 
provided for the Govornment servants 
and others, and the buildings should 
not utilise any elaborate or costly 
rna leria! and should not be very big 
in size. Our country cannot afford to 
have such buildings. We can certainly 
effect c!.!rtain economy in this. I would 
urge upon the han. Minister that some 
of the building. which are being built 
round about Delhi can certainly be eco_ 
nomised it their shape and size and 
the entire construction is done more 
in an oriental .tyle and not in the 
style which we have borrowed either 
from the United Kingdom or AmericL 
The style which we barrow from those 
foreign countries Is not very suitable 
to us in these tropical conditions. We 
have to make necessary changes. I 
say that those changes are certainly 
made by the experts, but still, I think 
thl!Y hav .. not risen to the occasion al-
ways to ,e<! that thill Is a poor country 
wh .... we can and mUll do away ~ 
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many of the luxuries which we might 
not be able to provide at the presont 
moment. We should realise that with-
In the small and limited resources that 
we have I ~  we can ~  man" 
·more good things In a much cheaper 
:end more economical way. 

Now, I shall refer to ~  
·of buildings. Some 10, 12 or 15 yean 
ago. they requisitioned certain '>uild-
Ings, and those buildings are now be-
Ing derequisitioned. TID inter-
·ests of those people are lUll 
not being looked after as well as they 
should be. I say that there should 

·be a planned way in thi. matter. The 
Government could have a list of those 
hou.es which were requl"t1oned In 
wartime, say. 15 or 20 years .go. 

·There mu.t be an end to it, and new 
hou,e. should be requisitioned; the 
old hou.e. should be left out, I 
would suggest that there should be 
a gnded or phased programme of 

·derequlsitloning. 

I bave several other points to make, 
but since you have run, the bell. I 
am flni'hing my speech. I am lure 
that the hon. Minister will give hI. 
best attention to the point. which I 
"have ~  able to cover in the course 
of my speech. 

m ~ _ (<fr;ihr"rn) : 'l"IM 
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"" ~  I flif 11'1"' ~ .t it ~ l \f'(W 
~  fiI>'IT 'IT m ~ II'f(' ~ 
~~I  

~ '!, ~  "" (.f;H): ~ 
1IT'A'rlf II ~1  ~ I  ~  I ~  1ft 
'ffl If;I liT rr{t ~ 1I ~I  I 

~ t:rt'l' ~  : :;r{,.;ff 1fToTlf 
.-om ~  ffl "3"l' "'I I ~ 'Hf ~ 1  t I 

"'T ~~  '('f T : q ~  .it 'l;{f 
fiI; IIT"If('T q'" (I rrf I 

oil" oft. ~ : 11~  'll'f .n 4' 
if f.nof'P: I~ i1' ~  If;'r ~I h 
~  ..m- ~  rfe11f if, 'l"'f'l,f iI 

~ ~ ~ lift :i!'T1f, ~  or,tt"rn'f fil'1iT1IT 
.wt, ~ ~ ~  m it 1!jT'I-ir'f 'Ii"{ 

rt .rn: f(,ifff1i!iru 'f{ ~  I 'liI"(llT I{ 



APRIL 13, 1960 

[11ft' ~ mnr) 
~~~ ~~~ 
~ ~ ~~  IIr-ft 'Ill W WFf 
if '!'lIT, q: ifII'1Ii ~ '!'lIT I If{ 'Iimr 'lit 
~ ~ t, ~ if ;it '1m, ~ ~ 
~ II I I ~ I ~  
!it 'J;J 'lit tf<'RI ~ ~1 t 'I'tt "If'{ 

~  if; ~ ~ iRi'f II ~ ~ I ~ il f'lWr 
mf 1ft" 'Ii{r '1T "" Q <role !it ~ 
'I>T ~«1 ~ t, <IT ~ ~  ~ ~ I 

'fT<'i'm 'f1:;c " ri "" ~ t 1f1lf.!m: 
~~~ ·~~ ~~ ~ I 
~ ~  I ~~~ 
;ftc!; ?fiR;t;;;r ~ 'II <ij'miM, 
f;q it !Uc;oo ~ ~ ~I ~ 
~ ~ ~  if; «nf.t fmi 
~~ 'lit t I ~ ~ « 'Iilfit 
'lit ~ x;ff f<qli it 'ffl if; ~ lit 
'Ii{r '!'lIT t -

''Chief Technieal Examiner'. 
Organisation-Para. 44 of Audit 
Report 1958--pp. 44--48 and 
Para. 51 of Audit Report. 1958-
pp. 46--48." 

"The Committee are concerned 
to learn from the C.T.E. that 
teehnleal defects were found In 
about 70 per cent. of the cases 
and over-paymenll In about 30 per 
cent. of the cases examined by 
him. This indicate. that In 
majority of case. both the .tand-
ard of construction and standard 
of supervision are far from aatis-
factory. The Committee are, 
therefore, strongly of the opinion 
that the C.T.E. should extend his 
aerutiny to a larger number of 
P.W. transactions.· 

1ft. ~  "ro ~ ftrq;rfur 'lit "" ¢ 
'IiIlf ~  H ~ ~ 1ft ;ftc!; ~ 
tl'U'f'l, ~  'Ii"l I ~ ~ ~ ~ 
~ ~  ~ ~ ~  t I ~ 

mOl '" il ~ if;« ~ fiI;lrr '1T I~ 

~ 'iii' 'I'tt q: it;{r ~ al 'Ill firOlf 
IA qr "', m mal", I ~ 'f1: 
~~ ~  ITm: 
.m ~ 'RT'II ...... ~ 'IIfnr 'f1: 
~~ ~~  ~ 

~  '11'Rr .m'11'Rr 'liT ~ '1'1: m-
~1~ ~ I~~1 
~ iffif",.;t ~ ~«  
tl -~~ ~ 
~  1ft fl!;lrr ..,. "!'I>T t .m ~ 
~1 ~1II 1 ~ I ~ 
I'fII '1f t I lfll" me; <mf wi 'I>T lfTO!lR" 

'" I w.t iITt it itt <mr «;r 'I>T'l<mf 
~ I 'ttl ~  if; m'l" ~ ~  t 
Ii!; ~ ~ il 'fflt 1 I ~ mr.fT 
mft oft 'ffl ~ 'liT {'IT>f fiJom 6't 
~~ ~ ~ ~  
rt f1lf.!m: ~  ~ flm ~ I lfTllf 

~ ~ 'liT fuliIT "" ~ ~ ~ 
~ pIT t I ~  1!il ~ ron 

~ I ~  ~«  
m itt 'mI ~ I ~  mrr ~ "" Ii 
~ '1>1: ~ t I ~ I ~ mi1fT'lo 
t ~ t «nf.t 1ft 'fii: ;fR IIITi 
t I ~  ~ ~ t «T1I q;rr 
~ 'Il<!T "( f.F 'ffl ~ ~  ~  
~1 ~1 

11 lars. 

w ~ ~  cram ~  q: ~  
~ t, ~ ;tt, lfi{ I!fPf <lR ~ 
~ ~  I ~ ~  I IflH-
ri'if ~ fft IfQ 11 ~ ,!ftft ~ I ""'if i\' II, ~  '" If;«ft" 'liT .tf t ~·II  
~ ;;ft1rrU;tt l:n; ~ ~ II  ~  
'liT m; ~  ~ I ~ lit ;ft";f 
t\",.; ~ 6't ~ mI'f"'f ij; flI>l ~ ... 
1I'W<'f ~ I!fl:l'f .m;tt ~ ~  I 
,"<if I!; mIT it ~ ~ ij; lI"fiy .n 
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['1ft til'r; ~  

it; 9T1f 9TIf ~  ~~ ~ 'Ii a ~ 
'I>'t q'h: ~  1fllT ~ Ai fiI;'T'f If1m 
IR ,,1> ~  fiI;'Tit ~~ <IT ~ ~ ~ 
flI;:R- lITl ilifit I ~ iql'nr if ~ 
Ill: . ~  il'JT1IT 1fllT ~ Ill; fil;n ~  

fl8;T 1fIfr, fil;J:r 'lfTf n s:r:r i: 
..n: ;rEf 'I>Tlf rti ~ '!lIT i: I 1l 
~  f"li ~  ftm ~ m 
~  1ft t"Tn ~  ~  fit; 1 I ~ 
~  {;1t ~ ~-  '!Iff '!Iff illW 
t'1ff, f"li Hr fl '1fT % ~ Ifff: I 
~  <1T 'liflf '!if m'f m ~ 1 t I 
'If;t 'q;rT c'fT'l ~  ~ ~ ~  ~ 
I ~ 'liT ,..=tf 1ft ri ~  If; ~ if 
Iff ~  iii' lIR ;rift f'Flff a ~ 1ft 

'q-n ~ l'fIfTln' i: Ai Aim 'lirT (lIT, 
'!lIT 'l<'lfillft If1m iI'iff'f iii' m ~ Ii 
@' 

~~ '!lITlffif'i'rIf 
~ I ~ ~ II~  

~~~  I ~~ 
it ~ 1  "I.'1T I 

~ 1t ~  !I<r m ~ 
~  'lffTtOf ~ <lTU ~  I 

Mr. Speaker: Hon. Members may 
now move their cut motions relating 
to the Dem,nds under the Mini,try 
of Works, Housing and Supply sub-
ject to their being otherwise admis'Ji· 
ble. 
Upgrading of lower type of Gov,,",-

ment accommodation to higher LJlpe 
i1 New Delhi. 
Shrl Tanramanl: I beg to move: 

"That the demand under th. 
head 'Ministry of Works, HOllsir'g 
and Supply' be reduced to Re. 1." 
(1496) 

Lack of proper attention given to 
ame'1ities pro1,ided in Gove,.umcnt 
colonies faT G01>ernment ~  

Sbrl Tanramanl: I beg to move: 

''That the demand under the 
head 'Ministry of Worla, Hous-
ing and Supply' be reduced bv 
Rs. 100." (1512). 

Decisions of the HI/derabad Confllf'-
ence of the Housin" Minuter,. 

Shri TanpmanI: I beg to move: 

''That the demand under the 
head 'Ministry of Works, Hous-
ing and Supply' be reduced by 
Rs. 100." (1790). 

Failure to enforce the decisions of 
the ~  of Housin" Mir.ia-
ters held at MI/,ore, Darjeeli"" aU 
HI/derabad_ 

Shri Tanramanl: I beg to move: 

"Tha t the demand under the 
head 'Minis'ry of Works Houting 
and Supply, be reduced by 
Rs. 100." (1791) 

Need for constructin" house3 for "'-
dustrial workers under the Subri-
dised Industrial Housin" Scheme, 
Workers' Cooperative. Scheme 4IId 
Scheme re"arding House. bl/ Em-
loI/ero. 

Shrl Tanramanl: I beg to move: 

"That the demand under .he 
head 'Ministry of Works, Houling 
and Supply' be reduced bv 
Rs. 100." (! 792) 

Refusal of emplol/ers to build howe. 
faT workers 

Shrl Tanramanl: I beg to move: 

"That the demand under the 
head 'Ministry ot Works, ~ 

ing and Supply, be reduced by 
Rs. 100." (1793) 

Failure to give loans from the PTGvL 
dent Fund to indu<;trial workers fC" 
constructi 1Q houses. 

Shrl Tanramanl: I beg to move: 

"That the demand II ~  th. 
head 'Ministry of Worlu, Hous ~  
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and Supply' be reduc. d by 
Rs. 100." (1794) 

Failure to caN''JI out recommendlltio7U 
of the Advis01'II Committee on slum 
cleaTance. 

.:, ~ · I  1 beg to move: 

"That the demand uncier tbe 
h '3d 'Ministry of Works, Halls-
i! J and Supply' be reduced by 
Hs. 100." (1795) 

)Ii ccd to bring forward Legislation to 
compel plantation management 'I to 
construct adequate housillg ac- .. 
commodation tOT pLantation Lrtbour 
bll availing loans from Gave"" >ent. 

Shrl KodIy!Ul: I beg to move: 

''That tpe demand undn !he 
head 'Mini.try of Works, Hous-
ing and Supply' be reduced by 
R •. 100." (1811) 

Need to bring forward legis 10 lien 10 
compel ~  industrial m.ar.age-
ments to r:onstnLCt ~  ~  

for industrial labour. 

Shrl Kodlyan: I be, to move: 

''That the demand unaer the 
head 'Ministry of Works, Hous. 
ing and Supply' be reduced by 
RB. 100." (1812) 

Failure to provide housinll accom-
modation to aU the Central Govern-
ment emplol/ees in Delhi. 

Sui Kodlyan: I be, to move: 

''That the demand ~  ,he 
bead 'Ministry of Work., Hous .. 
ing and Supply' be reduced by 
RB. 100." (1813). 

Need to provide 1110¥ fund.; for LotD 
Income G1'Oup Housi"ll ScI",mc. 

Shri Kodlyan: I be, to move: 

"That the demand unde. the 
head 'Ministry of Works, Huus-In, and Supply' be reduc...! by 
Ra. 100.- (18111). 

! 183 (Ai) L.s'-4 

Need to simplifll the rule. ""d proce. 
dure of granting loans in L01D In-
come Housing Scheme, 

Shrl KodIy .. : I be, to move: 

''That the demand under the 
head 'Ministry of ~ HOolS-
In, and Supply' reduced by 
RB. 100." (1816). 

Need to e,rpedite the e.tabli,hment of 
Gouernment Pre.. in Koratty, 
Kerala State. 

8hrl KodIy!Ul: I be, to move: 

''That the demand under the 
head 'Ministry of Works, HOUli", 
and Supply' be reducPCI by 
R.. 100." (1817) 

Need to e>:tend benefits of Hou.in" 
Scheme. to Agricultural worker •. 

ShrI KodIyan: I be, to move: 

''That the demalld ~  the 
head 'Ministry of Works, H,'us-
In, and Supply' be ~  by 
RB. 100." (1818) 

Need to encourage Labour Contract 
Societie. for construction w""k., 

8hrl Kodlyan: I be, to move: 

''That the demand ~  the 
head 'Ministry of Works, lIJUoIin, 
and Supply, be reduced by 
Rs. 100." (1819) 

Policy regardi"ll giving of const""'-
tion W01'k.! of the CPWD on con-
m.ct. 

Shrt T, B. V1ttal BaD: I be, to 
move: 

''That the demand under the 
head 'Other Civil Works' be re-
duced to Re. I." (1095) 

PoliCl/ regard ... " gluing to contractor. 
WMk.! of ann",,1 repair, additi ..... 
and allenlttona 1ft the CPWD, 

8hrt T, B_ VWaI ... : I be, to 
move: 

''l'hat the demand under the 
heed 'Other Civil Worka' he ..... 
duced to a.. I." (10811) .... 
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AppLication of .ectio"" 4A and 4B of 
the CentraL Civil Services (Con. 
duct) RuLes to the emplol/ee. on 
the regular establishment of the 
CPWD. 

8hr1 T. B. Vlttal Bao: I be, to 
move: 

''That the demand under the 
head 'Other Civil Works' be reo 
duced to Re. 1." (1477) 

N oed to transfer the E lectncal Sub. 
Division of CentraL Public Work. 
Division, Dohradun from the ~ • 
• ent Division to an ELectrical Dlv,· 
$Ion. 

8hrl T. B. Vltta1 Bao: I be, to 
move: 

''That the demand under the 
head 'Other Civil Works' be reo 
duced by Rs. 100." (486) 

Need to transfer the Electrical Sub· 
Division of A;mer Central Division 
of CPWD from the present Division 
to an ELectrical Division. 

Shr1 T. B. Vlttal Bao: 
move: 

bell to 

''That the demand under the 
head 'Other Civil Works' be reo 
duced by Rs. 100." (467) 

Need to transfer the ELectrical Sub· 
Division of Simla Central Div/4ion 
of CPWD from the present Division 
to an Electrical Division. 

8hr1 T. B. VlttaJ Bao: I be, to 
move: 

"That the demand under the 
head 'Other Civil Works' be reo 
duced by Rs. 100." (488) 

Need to ch"nge the name of Calcutt4 
Aviation Division No. II of CPWD. 

8hrl T. B. VItta1 1Iao: I be, to 
move: 

''That the demand under the 
head 'Other Civil WorD' be re-
d,,* by 1b. 100." (488) 

Need to take out the A!!ahabad Sub· 
Division of Calcutta Aviation E!ec· 
trica! Division Of CPWD from this 
Division to reduce the workload. 

8hrl T. B. Vltta! Bao: I be, to 
move: 

"That the demand under the 
head 'Other Civil Works' be reo 
duced by Rs. 100." (490) 

Need to place the Simla Centra! Divi· 
sion, De!hi Aviation Division No. II 
and A;mer Centra! Division of the 
CPWD under the jurisdictiun of the 
same CiTc1e. 

8hr1 T. B. Vlttal Bao: I be, to 
move: 

"That the demand under the 
head 'Other Civil Works' be reo 
duced by Rs. 100." (491) 

Need to place the Assam Central 
Division and Calcutta Aviation 
Division No. II of CPWD under the 
;uriadiction of the same Circle. 

Shr1 T. B. Vlttal Bao: I be, to 
move: 

''That the demand under the 
head 'Other Civil Works' be reo 
duced by Rs. 100." (492)' 

Need to place the UP. Central P.W. 
Division and Allahabad Celltra! 
Division Of the CPWD und..,. the 
jurisdiction of the .am. Circle. 

Shrl T. B. VItta1 Bao: I be, to 
move: 

''That the demand under the 
head 'Other Civil Works' be re-
duced by Rs. 100." (493) 

N oed to give the same number of 
public holidays to fl,e workcharged 
.taff Of the CPWD as i. being en· 
jawed by other Central Gov,,",n,ent 
employee. on regular .. t4blish· 
mmt. 
Shrl T. B. VItta1 Bao: I be, to 

move: 
''That the demand under the 

bead 'Other Civil WorD' be ra.. 
cluced b)' 1b. 100." (tH) 
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Need to extend the ContributOT'll 
Health Service Scheme to the work· 
charged staff of the CPWD 

Sbrl T. B. Vittal Rao: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' b<> reo 
duced by Rs. 100." (495) 

Need to confirm the workcharlled staff 
of the CPWD against the e-risting 
permanent posu. 

Sbrl T. B. Vlttal Rao: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' be reo 
duced by Rs. 100." (496) 

Need to give uniforms to aU vJork· 
charged staff of the CPWD. 

Sbrl T. B. Vlttal Bao: I be, to 
move: 

''That the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (497) 

Need to abolish the two grade. In the 
posts of wiremen, linemenJ aTm4-
ture winder. and painter. in the 
CPWD. 

Sbrl T. B. Vittal Bao: I be, to 
move: 

''That the demand under the 
head 'Other Civil Work.' be reo 
duced by Rs. 100." (M7) 

Need to provide electricity to tlte mall 
quarteT! behind Baird La"", New 
Delhi. 

Sbrl T. II. V1tta1 Bao: I be, to 
move: 

''That the demand under the 
head 'Other CIvil Works' be re-
duced by Rs. 100." (548) 

Need to provide ,""","ate wat.... tap. 
to the rna Zi quart.... behind Baird 
Lane, New Deihl. 

Sbrl T. B. V1tta1 Bao: I beg to 
move: 

"That the demand under the 
head 'Other Civil Works' be reo 
duced by Rs. 100." (549) 

Failure to pall house rent allowance 
to the workcharged seat! of the 
CPWD posted at Vishakhapntnalll 
Airport for the period 1·1·1949 to 
31·10·1950. 

Shrl T. B. Vlttal Bao: I be, to 
move: 

''That the demand under the 
head 'Other ClvlJ Works' be reo 
duced by Rs. 100." (550) 

Failure to give wage sZip. to the 
workers on muster roll in the 
CPWD. 

Shri T. B. Vlttal Bao: I be, to 
move: 

''That the demand under the 
head 'Other Civil Works' be reo 
duced by Rs. 100." (551) 

FalZure to refund street light charge. 
to the CPWD staff at Dhanbad. 

Sbrl T. B. Vittal Bao: I be, to 
move: 

''That tbe demand under the 
head 'Other Civil Works' be reo 
duced by RI. 100." (552) 

Need to grant washing allowance to 
lDarkcharged stat! of the CPWD who 
are ... pplled with uniform •. 

Shri T. B. Vlttal Bao: I ba, to 
move: 

''That the demand under the 
head 'Other Civil Works' be reo 
duced by RI. 100." (551) 

Need to grant the.arne retlrctnent 
benefit, to the permanent ... ark. 
charged staff of the CPWD as are 
enjOl/ed bll other per"",nent Cen. 
tral Government emplol/eu. 

8brl T. B. Vlttal BaG: r beg .. 
move: 

''That the demand under the 
head 'Other Civil Work=' be re. 
duoed by RI. 100.· (5IM' 
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Need to have the same conditions of 
service for the workchnrged staff 
of the CPWD as are aPl'Iicable to 
other Central Government em-
plol/eea. 

SbTI T. B. Vittal Bao: I be, to 
move: 

"That the demand und,. the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (555) 

Need to extend the leave !Trtvel con· 
cessions to the workchl1Tlled staff 
Of the CPWD. 

Sbrl T. B. Vittal Bao: I be, to 
move: 

'"!'hat the demand under tbe 
bead 'Other Civil Works' be re_ 
duced by Rs. 100." (556) 

Need to gTant death gratuity to the 
temporaTl/ and quasi-permanent 
workcharged staff of the CPWD. 

Sbrl T. B. Vittal Bao: I be, In 
move: 

''That the demand under tbe 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (557) 

Need to abaluh the post nf A.,lstant 
Choudharie. in the CPW.O. 

Sbrl T. B. VIttaI Bae: I be, to 
move: 

'"rbat the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (558) 

Need to rederil/ft4te the nie.el Engine 
driver. ... Electric Generatinll 
Power House drivers. 

Sbrl T. B. Vlttal Bao: I be, to 
move: 

''That the demand under the 
head 'Other Civil Worlu' be reo 
~ bIr .. 100."· Ul'UJ 

Need to provide jobs to the TetTencn-
ed workchaTged .taff of the CPWD 
at Tezpur AerodTome. 

Sbrl T. B. VIttal Bao: I beg to 
move: 

"That the demand under the 
head 'Other Civil Works' be ~  
duced by Rs. 100." (1175) 

Need to provide additional "G" 'rype 
Quarters to tne Class I!l work-
ehaTged staff of the CPWD in New 
Delhi 

Sbrl T. B. Vlttal Bao: I beg to 
move: 

"That the demand under the 
bead 'Other Civil Works' be re_ 
duce by Rs. 100." (1176) 

Need to supply uniforms to the Pump 
Drivers on higner scale of pnl/ em· 
played in the CPWD 

Sbrl T. B. Vlttal Bao: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (1177) 

Need to grant NEFA Compen.atoTl/ 
Allowa""e to the u>orkcharlled Btaff 
of the CPWD 

Sbrl T. B. Vlttal Rao: I beg In 
move: 

"That the demand under 11,e 
head 'Other Civil Work.' be re_ 
duced by RI. 100." (1178) 

Need to allot Government accommoda-
tion to Ine ",orkchaTged .taff of the 
CPWD in Calcutta 

Sbrl T. B. Vittal Bao: I beg to 
move: 

"That the demand under the 
head 'Other Civil Works' be re_ 
duam ~ lIa. 100." (1179) 
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Need to reduce the workinp hours of 
C.P.W.O. chowkidar. at Dhan.bad. 

Shrl T. B. Vittal Rao: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (1180) 

Reed to reduce the working hour. of 
C.P.W.O. chowkidars at Bomball 
Airport. 

Shrl T. B. Vittal Rao: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (1181) 

Need to pall in Nepal all<Jtnqnce to the 
workcharged staff of the C.P.W.O. 
at enhanced rate 

Sh rl T. B. Vittal Rao: I beg to 
move: 

''That the demand under the 
head 'Othe!' Civil Works' be re_ 
duced by Rs. 100." (1182) 

Need to abolish the Sl/stem 01 gltri .. " 
constructi,", works of the C.P. W.D. 
on cOlltrad. 

Shrl T. B. VIUaI Rao: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (1183) 

Need to "et coil worb of em_I ,.,_ 
pairs. additions and alterati.,... In 
the C.P.W.O. d,",e departmentallll 
bll work-char"ed .taff. 

Shrl T. B. Vlttal Rao: I bel to 
move: 

''That the demand under the 
head 'Other Civil Works' be _ 
duced by 1& 100.- (1184) 

Need to "rant special casual leave 
to the members and office bear .... 
Of the reco"nised Unions in C.P.W. 
O. to attend Central E.recutlve or 
Council meetings of the Unions 

Shrl T. B. Vittal Rao: I beg to 
move: 

''That the demand undor the> 
head 'Other Civil Works' be re_ 
duced by .Ro. 100." (1185) 

Need to change the de.!ignati,", of 
LOTrl/ coolie" in the C.P. W.O. 

Shrl T. B. Vlttal Rao: I beg to 
move: 

"That the demand under the 
head 'Other Civil Works' be re_ 
duced by Re. 100." (l188) 

Need to count the service rendered 
in State P.W.D. for peMion .. nd 
I1f'CItuitli In the CClSe of C.P. W.O. 
work-char"ed staff tr .... sferred alonf1 
with the works from We.t Ben"al 
C.P.W.O. 

Shrl T. B. Vlttal Rao: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' be re-
duced by Ro. 100." (1187) 

, .. U"r. to refund ~  ... "t charged 
from the allotte.. of Jorballh Nur-
.... 11 quarter. of tIM CP. W.D. in 
New Delhi 

8hrl T. B. VlttaI Rao: I beg to 
move: 

''That the demand under the 
head 'Other CiviJ Works' be re-
duced by Rs. 100." (1240) 

Need to """"Ide accommodatl,", to 
the workchar".d .tat! of the CP. 
W.D. at Madhopur 

Shrl T. B. VIUaI .. : I beg to 
move: 

''That the demand under the 
head 'Other Civil Work.' be re.-
duced b.Ir ... 1Ot.- (287) 
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Need to provide accommodation to 
the workcharged stat! of the C.P. 
W.D. at Cuttack 

Sbrl T. B. Vlttal 8&0: I beg to 
move: 

"That the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." 1 ~  

Need to provide accommodation to 
the workcharged stat! of the C.P. 
W.D. in Bhubaneshwar City 

Sbrt T. B. V1ttal 8&0: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (1289) 

Need to pay honorarium to the work-
ers of the C.P.W.D. at ,'igyan Bha-
wa.n fOT the work done in connec-
tion with the Intemational Bn"k 
for Reconstruction and Develop-
ment and International Monetary 
Fund Conferences. 

Sbrl T. B. Vlttal Baa: I beg to 
move: ':" 

"That the demand under the 
head 'Other Civil Works' be re_ 
duced by Ro. 100." (1290). 

Need to pay honorarium to the wor-
kers of the C.P.W.D. lor the work 
done in connection with the India 
1958 Exhlbitl"" 

8hrl T. B. Vlttal 8&0: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' be re_ 
duced by Ro. 100." (1291) 

Failure to sanction compensntory al-
lowance to the work-charged stat! of 
the C.P.W.D. under Madhopur Cir-
cle 

Shrl T. B. VlttaJ Baa: I beg to 
move: 

''That the demand under the 
head 'Other Civil Works' be re_ 
duaod by Re. 100.- (la) 

Working of the Department oj Explo-
sive, 

8hrt TugaJlUUll: I beg to move: 

"That the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (298) 

Need to enlarge circles of explosives 
with high officers 

Shrt TugaJlUUll: I beg to move: 

''That the demand under the 
head 'Other Civil Works' be re-
duced by Ro. 100." (299) 

WorkinQ of the Eastem Circle, Cal-
cutta of the Department of Erplo-
rives 

Shri Tangamanl: I beg to move: 

"That the demand under the 
head 'Other Civil Works' be re_ 
duced by Rs. 100." (3001 

Fililure to Inspect licenced premise. 
by Inspectors of the Department of 
Erplorives 

8hrt TIUlgaJlUUll: I beg to move: 

''That the demand under the 
head 'Miscellaneous Departments 
and Expenditure under the Min-
istry of Works, Housing, and 
Supply, be reduced by Rs. 100." 
(301)-

Report of Jamuria erplorion re .... ltinQ 
in the death of more than fiftll per-
sona 

Shrt TIUlpmanl: I beg to move: 

''That the demand under the 
head 'Miscellaneous Departments 
and Expenditure under the Minis-
try of Works, Housin, and Sup-
ply' be reduced by Ro. 100." 
(302) 
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Need to censure officer. fOf' nel/UI/-
ence of duty mentioned in the 
Report of enquiry into the explosion 
at Jhamuria Bazar 

Shrl ~  J beg to move: 

"That the demand under the 
head 'MisceIianeous Departments 
and Expenditure under the Minis-

try of Works, Housing and Sup-
ply' be reduced by Rs. 100." (1018). 

Mr. Speaker: These cut motions are 
now before the House. 

18.M hnI. 

TIle Lok Sabha then adjourne<l till 
Eleven of the Clock on Thursdall, 
April 14, 1960lChaitra, 25, 1882 
(Sakal. 




